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ILLEGAL PRODUCTION OF ITEMS RESERVED FOR HANDLOOMS 

 

3515.  SHRI RAM CHANDER JANGRA: 

 

Will the Minister of TEXTILES be pleased to state:  

 
 

(a) whether it is a fact that the illegal production of the products, reserved for handlooms such as kurta,  

pajamas, lungi and dhoti etc. by powerlooms has increased in the past years;  
 

(b) if so, the details of the appropriate action being taken against such powerlooms; and  
 

(c) the details of concrete steps being taken so that the rights of handlooms are not violated in future?  

 

 

 

ANSWER 

 

THE MINISTER OF STATE FOR TEXTILES  

(SMT. DARSHANA JARDOSH) 
 

(a) to (c): The Government has promulgated the Handlooms (Reservation of Articles for 

Production) Act, 1985 to protect handlooms weavers from encroachment of the powerloom and mill 

sector on their livelihood. 11 textiles articles with certain technical specifications are exclusively 

reserved for production on handlooms. Appropriate action under provisions of the Act is taken in case 

of violation.  

     Central and State Government implementing agencies conduct inspection of powerloom units to 

ensure that items reserved for production on handlooms are not produced on powerlooms. During the 

last three years & current year (as on 28.02.2022) implementing agencies have inspected 11,14,667 

powerlooms and lodged 218 FIRs. 

       In addition, the “Scheme for Protection of Handlooms” has provisions for capacity building of 

State Govt. Enforcement Machinery; awareness programmes etc. in order to curb sale of fake handloom 

products. 
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